$~102 & 103
* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 4™ March, 2025

+ W.P.(C) 11810/2024 & CM APPL. 49128/2024 & CM APPL.
49130/2024 & CM APPL. 62984/2024

RAKESH KUMAR BANSAL ... Petitioner
Through:  Ms. Divita Vyas and Ms. Rea Bhalla,
Advocates.
Versus

DELHI DEVELOPMENT AUTHORITY & ANR. ..... Respondent
Through: ~ Mr. Tushar Sannu along with Mr.
Utkarsh Singh along with Mr.
Chinmaya Chakvarti, Deputy Director
and Mr. Devendra Dadwal, Assistant

Director.
103
+ W.P.(C) 12982/2024 & CM APPL. 54105/2024
NIHAL SINGH MEENA & ANR. ....Petitioner
Through:  Ms. Sonia A. Menon, Advocate.
Versus
DELHI DEVELOPMENT AUTHORITY ... Respondent

Through: ~ Mr. Tushar Sannu along with Mr.
Utkarsh Singh along with Mr.
Chinmaya Chakvarti, Deputy Director
and Mr. Devendra Dadwal, Assistant
Director.

CORAM:
HON'BLE MR. JUSTICE MANOJ JAIN
JUDGMENT (oral)

1. Mr. Sannu, learned counsel for DDA, submits that the petitioners
herein have cited medical reasons for not depositing the due amount as per the

prescribed Schedule.
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2. He submits that as per instructions and without prejudice to the rights
and contentions of DDA, they are ready to process the request of both the
petitioners for allotment, provided they pay penal interest as per the Brochure.
3. He also submits that let the balance payment, if any, and the penal
interest be deposited by them within a period of two weeks from the date of
communication.

4. Mr. Sannu, learned counsel for DDA, also submits that such
communication shall be sent to the respective counsel for the petitioner so as
to ensure that there is no communication gap of any kind. He undertakes to
send such communication, containing amount further due, inclusive of penal
interest, on or before 12.03.2025.

5. Learned counsel for the petitioners also undertake that, as and when,
they receive any such communication, they would immediately instruct their
respective clients to do the needful, within the abovesaid period of two weeks
and they submit that the present petitions may be disposed of in view of
aforesaid statement of Mr. Sannu.

6. Needless to say, if such amount is not deposited by the petitioners
within the abovesaid period of two weeks to be reckoned from the date of
communication, the petitioners would not be entitled to any relief.

7. It is also clarified that the above order has been passed in view of the
special circumstances and shall not be, therefore, taken as precedent.

8. Both the petitions stand disposed of, accordingly.

(MANOJ JAIN)

JUDGE
MARCH 4, 2025/ss/SS
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